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O R D E R 

 
19.02.2019: After hearing learned counsel for the Appellant for a while I 

am of the considered view that the impugned order does not suffer from any 

infirmity.  The appeal has been filed by Resolution Professional, who may have 

a genuine concern in regard to the excess stock seized by the GST Authorities. 

However, it clearly emanates from the impugned order that the raw material 

supplied to Corporate Debtor for the job work by various persons could not be 

arbitrarily withheld, more so as the claimants have substantiated their claim qua 

the same based on relevant documents. 

 

 The appeal being devoid of merit is dismissed. 

 

 
 

 
 

        [Justice Bansi Lal Bhat] 

    Member (Judicial) 
am/gc 

  


